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SHR; B RACHAIAH: May I know

how many flats have been allotted to
the Scheduled Castes and the Sche-

duled Tribes applicants out of the
total number of houses constructed?

SHRI SIKANDAR BAKHT: I will
require a notrce for this.

SHRI BALWANT SINGH (Ramoo-
walia): The Indian immigrants want
to construct houses in this country,
preferably in Delhi Will the Minis-
ter be pleased to state—has he any
plan to encourage Indian immigrants
“to construct houses in Delhi?

MARCH ¢, 1978

Oral Answers 28

SHRI SIKANDAR BAKHT: There
was a scheme like this. But it is be-
ing studied again. It might be revi-
sed.

DDA Flats for MPs

*194. SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITAIOTN be pleased to state:

(a) the number of flats offered to
Members of Parliament in the draw
held for the purpose during 1977-78
by DDA;

(b) the total number of Members
of Parliament who had applied for
the flats;

(c) when the applicationg for the
draw were first invited from Members
of Parliament;

(d) the number of times the last
date of receipt of such applications
was extended and the particular rea-
sons for which the last date was ex-
tended each time; and

(e) the efforts made to allot flats
to those Members of Parliament whose
name could not come in the drawfor
allotment of a flat?
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MR. SPEAKER: He does not have
the names. He wants notice.
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MR. SPEAKER: The question is
what are the names of Members to
whom flats were allotted,

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR

BAKHT): We don't have the names
here,
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SHRI SIKANDAR BAKHT: I will
try to give the names, Sir.
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SHRI SIKANDAR BAKHT: It is
a fact that I did not have the names.
But I got it just now.
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THE PRIME MINISTER (SHRI
MORARJI DESAI): Sir, it does not
befit them to use such expressions.

SHRI SIKANDAR BAKHT: The
namres are: Shri Sarat Kumar Kar,
Shri1 Khyomo Lotha, Shr1 Mahamaya
Prasad Sinha, Shri Arif Beg, Shri D.
P, Vashist, Member, Metropolitan
Council. Shri Pranab Mukherjee,
M.P. Mrs, Vidyavati Chaturvedi,
Shri Lal Buala, Shri Mahi Lal. Among
them the successful one are: Shri
Sarat Kumar XKar, Shri Arif
Beg, Shri D, P. Vashist, Shri Pranab
Mukherjee, Shri Mahi Lal. These
were successful. In the waiting lists
were: Shri Khyomo Lotha, Shri
Mahamaya Prasad Sinha, Mrs, Vidya-
vati Chaturvedi,, Shri Lal Buala Out
of the successful. we have Shri R. K.
Sharma, Shri Sawai Singh Sisodia. In
the waiting list, the names are: Shri
Balbir Singh, Shri Suraj Bhan, Shri
Boddipalli Rajagopala Rao.

These are the names which I have
got.
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SHRI K. MAYATHEVAR: May 1
know from the hon. Minister whe-
ther the allotment of flats to M.Ps is
done purely on the basis of merits,
seniority, priority or recommendation?
Also may I know from him if the
Government is considering giving of
any concessions to Members of Parlia-
ment regarding the allotment on the
loan basis—longterm loan basis—that
is within a period of five years?

SHRI SIKANDAR BAKHT: These
allotment sare made on a hire pur-
chase basis where a certain amount
is required to be paid initially wnd
then the rest of the instulments aie
to be paid monthly.

SHRI SAMAR GUHA: Sir, I want
to draw the attention of the Prime
Minister to thig because it appears to
me that ithis practice of giving flats
to M.Ps is absolutely unjust and un-
fair and it shouid not have been done.
Only those M.Ps who have no tes-
dentia] quarters in any part of the
country, only thev should be entitled
to get a flat in Delhi. And to tho.e
M.Ps who have residences, this kind
of unjust favouritism should not be
shown.

Thercfore, I want to know fron. the
hon. Minister whether the whole
policy should be required to see that
only those M Ps who have no residen-
tial quarters in their own areas will
get the preference of having flats in
Delhi and nobody else.

SHRI SIKANDAR BAKHT: This
is a suggestion which has been moted.

SHRI SAMAR GUHA: My sugges-
tion is this. I want to know from the
hon. Minister on what basis the
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M.Ps are to be given this special pre-
ference. Some of the mames which
he read out—I know that—have their
own flats—more than one flat in their
residential areas. Why should they
be given flats when they have more
than one quarter?

SHRI SIKANDAR BAKHT: This is
the practice which has been there. It
is being followed. If there is any
scheme, from out of that scheme, 3
per cent of the houses are reserved
for M.Ps or Members of the Metro-
politan Council and Members of the
Municipal Corporation.
per cent.

It is only 3
Thig is also a suggestion
which has come from the hon, Mem-
ber. I am replying on the basis of
the scheme which has been existing
for long.

SHRI A. BALA PAJANOR: May I
know from the hon. Minister if he has
agreed to take up the suggestion made
by Prof Gubha he would accept my
suggestion as well?  Is he prepared
to take my suggestion of giving the
allotment of houses to Members ol
Suppose 1f
there are 50 houses, five houses are
given to Members of each repion, it
will create a cosmopolitan atmosphere
in the’capital city of Delhi. I think
it is betler if the hon. Minister takes
the suggestion of alloting five houses
out of fifty to Members gt cach re-
gion, that will create a cosmopolitan
atmosphere in the capital of Delhi.

Parliament  region-wise,

SHRI SIKANDAR BAKHT: This is
the second sugestion that has come.
I may pool all those suggestions so
that my ministry may be able to
consider all these.





